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SHRI SAUGATA ROY (Barrack-
pore): Before that, I want to say that I
support the demand for a Parliament-
ary probe,

MR. DEPUTY-SPEAKER: No. We
are on 377. You can make your sub-
mission with regard to 377, relating to
the Rehabilitation Department.
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MATTERS UNDER RULE 377

(i) REPORTED STATEMENT OF MINISTER
ABOUT THE PLAN TO PHASE OUT REHA-
BILITATION DEPARTMENT.

SHR] SAUGATA ROY (Barrack-
pore): Mr, Deputy-Speaker, Sir, I
want to mention the following matter
of urgent public importance in the
House,

The Minister of Supply and Rehabi-
litation, Shri Sikandr Bakht in a state-
ment on the 16th July, 1978 hag an-
nounced a plan to phase out the Reha-
bilitation Department which according
to his opinion had no justification after
fhirty years of independence. This
will be a disasfrous step as the resi-
dual problems of refugees especially
the East Bengal Refugees are far from
being solved.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Their main problem is of
resettlement.

SHRI SAUGATA ROY: The Govern-
ment of India had in the past refused
to sanction the full amount of money
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required by the Government of West
Bengal to wipe out this problem as
per its master plan. The problem has
been further complicated by the recent
descurtion of 25,000 refugees from
Daiidakaranya who are now living ir
West Bengal under inhuman condi-
tions, The Department should not be
wound up till all these probiems are
solved...... (Interruptions)

MR. DEPUTY-SPEAKER: We are
not going to have a discussion on this.

SHRI LAXMINARAYAN PANDE-
YA:

(Interruptions)

MR. DEPUTY-SPEAKER: Only Shr:
Laxminarayan Pandeya will go on
record. Please take your seats. You
are not going to achieve anything uke
this. What is the use of standing up.
We are not having a debate on this.
Only Shri Saugata Roy has been givcn
permission to make s statement unaer
Rule 377. He has already done that
....(Interruptions).

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Sir, on a point of order
You have just mentioned about the
stipulation in Rule 377. We all know
that. This rule is sacrosanct and
serious only when g Member gives nis
points in writing in advance to the
Speaker,

MR, DEPUTY-SPEAKER: He has
given that in writing.

PROF, P. G. MAVALANKAR: I
have not completed my point. What 1
am saying is that it ig expected of a
Member to give in writing everythinrg
that he wants to speak to the Speaker
and he cannot deviate from the writ-
ten statement. It is also implied in
this rule that when a Member puts up
such a demand of urgent public im-
portance and sends a copy to the Spea-
ker in writing, it must be incumbent
on the Minister concerned to get a copy
and remain present in the House so
that he can respond,
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MR, DEPUTY-SPEAKER: Under
Rule 377, it ig not incumbent on the
Minister to reply.

PROF, P. G. MAVALANKAR: 1
know that. But my point is: is it not
incumbent on the part of the Minister
to be present in the House when it is
raised?

SHR] SAUGATA ROY: Thig is alsc
a matter of privilege.... (Interrup-
tions).

MR. DEPUTY-SPEAKER: The Minis-
ter has been informed of it.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Under Rule 197—I raise a
point of order....

SHRI K. LAKKAPPA (Tumkur):
Mr. Deputy Speaker, Sir...

MR, DEPUTY SPEAKER: I am not
going to call anybody but if somebody
ig on a point of order, I have to call
him. Mr, Bosu hag raised a point of
order and has quoted the rule and I
have called him.

SHRI K. LAKKAPPA: I also feel
like raising a point of order.

MR, DEPUTY SPEAKER: Outside
the Parliament House you may feel
like anything but here you have to
quote the rule.

SHRI JYOTIRMOY BOSU: Rule 197
clearly provideg that a member may
with the previous permission of the
Speaker call the attention of the Minis-
ter....

MR, DEPUTY SPEAKER: You can
give a notice,

SHRI JYOTIRMOY BOSU: It has
been given. If you, in your wisdom
make an observation, that will help
the members.

MR. DEPUTY SPEAKER: You give
a notice. Speaker will consider it anc
iif he thinks it fit, he may admit it.
Mr. Pandeya.
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(ii) RePORTED POWER CRISIS IN
MADHYA PRADESH :
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